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11.10.02 

V wc-e 	y 

5P/sS4' JiL 	 I 

Heard Mr.R.Sarrna learned 
counsel for the applicant. 

Issue notice of motion. 
List on ll*.10*oa for A.jssjon. 

Pendency of this application  I shall riot be a bar for the respon-

I dents to consider the case of the 

I applicant. 

M embet' '' 

Heard Mr.? 	1ukdr1earred.c 
counsel for the applicant and Mr.A, 
Deb Roy, Sr.C.G.S.C, for the responms 
dents. 

Applicatjoh is adütitted. call 

for records, Returnable by four weeks 

List on 22.11.02 for orders 

c. 
Menber un 
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0 .A. 315 of 2002 

fL 	1k 

No 	 22.11.02 	None appears for the app11aEt. 
7201 

The application is moved for compasio- 

_/v ________ 	
nate appointment f the applicant. 'Ihe 

applicant's husband Late Dharma Ram 

Medhi was was an employee as Constable 

in the Central Industrial security Force 

2 	
which is an Armed Force of Central 

/- -'- 
Ga,ernnient. Since the applicant is 

belonging to the CISF Armed Force of 
the Central Government' and as the 

- 	 C 
Administrative Tribunals Act 1985 1s not r 

vr 	 applicb1e to the Armed Force. Accordingly 

the application is dismissed as not 
maintainable. 	- 

Liberty isiven to the applicant 

to rnoveii(rjbunal to file a fresh 
a ppl i, t1one 

Mnber 
im 

/1 

ir * 
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BERRE THE HON' BLE CENTTh'L kDMDI ISTRATIVE TRI8WAL : 

GUVPi All B B G : GUWPW TI. 

0. A. 3  / 	of 2002. 

An application under Section 19 

of the Administrative Tribunal 

Act, 1985. 

B ET W E EN 

Srimati Dipti Medhi alias Smt.rzLpti Deka, 

..... 	plt. 
- Versus - 

Wion of India & others 	.... Respondents. 

51sNO. Despriptions Page No. - - 

01. Application 

020 Verification I 

 Annexure - A 

 ,Annexure - B 

 Annexure - 

 Annexure - D 2.. 

 Annexure - E 

08 • #m eX Ui e - F 

 AnneXure - G 

 14nflexure - H 

ji. pnciexuie - i 
27 

j 	2.-..  

For use inTribunal's Officer 

Date of Filing : 2Septernber,2O02. 

Registration 

Signature 



BEEORE THE HON'LLE CEJ'4TIAL ADMINISTRATIVE THIUNAL 

GUWPHATI BCH : GUWPJ-ATI 	 Cr 
P 

0riifla1 Application No. 	of 2002 

An application under sedtion 19 of 

the Administrative Trilunal Act,1985. 

_Afld — 

flJ ThTh&QE: 

Srimati Dipti Medhi alias 

Sriznati Dipti Dek, 

Wife of Late ljharrna Ram Medhi, 

con stalls No.81235006 1  

Resident of Village - Kamalajari, 

Post Office - Kamalajari, 

Via - Son apur, in the 

District of Kamrup, Assam. 

... 	Applicant. 

- Versus - 

1. The Union of India, 

Represented by the Secretary 

to the Govt. of India, 

Ministry of Home AffairG, 

Block It.13 	Complex, 

New Delhi - 110 003. 

Contd. 
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The Director General 

Gefltrl Industrial Sewrity 

Force, Block, No.13 

tGO C omplex, Lodki Road s  

New,  Delhi 110 003. 

The Inspector General 

Central Industrial $ecuxity Force, 

North East 	 Sector, 

Head Quarters, Peirnisec No.553, 

Post Office - East Kalkata 

(Toship Kasa) Kalkat_107. 

The Deputy Inspector General, 

Central Industrial Security Force, 

Unit Oil Duliajan, 

Post Office - Duliajan - 786602, 
/ 	

District 	Dilirugarh, Assam. 

The Commandant 

Recruitment,Central Industrial 

security Force, 

head Quarters, 13 QGOfS Gornpex, 

Lodi mad, 

New Delhi - 110 003. 

The Deputy Coffldent, 

Central Industrial Security Force, 

entd. 
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Unit, National Paper Mills, 

Jagiroad, Assam. 

0•m 	 Resôndeflt$ 

The particulars of the order ,  against which 

thea.1icpJ_made :-• 

The ap1ic;tion Is made against nenppint 

of the applicant in the post of Grade-Ill or any 

other grade befitting to her qualification of High 

School Leaving Certificatepassed on compassionate 

ground whose husband namely Uarma Ram Medhi, P.No. 

812350065 died on 20-121999 while in service in the 

post of Constalble. 

Jurisdiction of the Tribunal : 

The applicant declares th at the suhiject - 

matter of the application against which the applicant 

wants redres5al her grievances before- the Hon'ble 

Tribunal within the jurisdiction of the Tribunal. 

__ 

The applicant further declares that the 

application is within the limitation period 

prescribed under section 21 of the Adthinistrative 

Tribulal Act, 1985. 

contd. 

P~

Ak- 
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4. 	çts _tLca±: 

4.1. That the aplicant is a citizen of .  India 

by birth and is the permanent res3.dent of 

village - Kamalajari, Scnapur in the 

distiict of Kamrup, Assam and the petitioner 

lelongs to Other Backward class and as such 

the is entitled special treatment in the 

society. 

A copy of Other Backward cLass 

certificate is annexed hereto and 

marked as Apnexure — A. 

4.2. That, the applicant states that she passed 

High School Leaving Certificate Examination 

in the ye ar,pn d thereafter the applicant 

could net go for higher studies due to 

poverty and economic Iackwardness. 

H.s.L.C. Exam]flatiiM) pissed 
0,(L-e- 

certificatq616 annexed hereto and 

marked as Anne4ure- 'Serie. 

4.3. That, the applicant states that she was 

married to Dharma Ram Medhi and she is the 

legal wife of Dinarma Ram Medhi and out of 

wedlock, to children and were horn and 

both the children are now minor in age. 

contd. 
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4.4. That the applic1t States that her busand 

named Sri Ii arma Ram Medhi was apisointed on 

24.12.82 in the rank of Consta1e in the 

Central Ladustrial Security Force in short 

CISF and was vested with the powerS, functiiflS 

and previleges of a memler of the Force. 

Copies of certificate of appointment 

• 	and Identity Card issued y the Group 

Commandent and Issuing AuthoritY 

respectively are annexed hereto and 

marked as Annexures - 	and C2  

respectivelY. 

4.. That, the applicant states that her husiand 

named Eharma Rem Medhi had been dischariflg 

his duty in the rank of Constable with effect 

from 28.12.1982 till 20.12.99 and be expired 

on 20.12.2999 during his service in Duliajan  

CISF Wit D2J.rugarh and.a Death Certificate 

is issued1y the Di1rugarh Municipality, 

DiIrugarb. It may lie mentioneO that Late 

iarma Ri Medhi had a good l&ith of service 

and he expired on 20.12.99 during his Service 

in the post of Constaule. 

A copy of Death Certificate is 

annexed hereto and marked as 

Annexure - D. -- - 

COfl t d. 

r?,I& 
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4.6. That, the applicant states that she has filed 

an appl1Cat0n lefore the respondents inediate1y 

after the demise of her hush and praying for 

appointment on compassionate ground as her 

husband died in hness and the said applica-

tion along with all necessary documents were 

on 17.4.2002 to the Comm ;n dent, Recu itment 

Central Industrial Security Force, New Delhi 

110 003 by the Inspector Cneral, CISF (NES) 

Kalkata - 17. 

A copy of letter dated 17.4.2000 is 

annexed hereto and marked as 

AnneXure - 

4.7. That, the applicant states that she filed an 

application on 7.5.2000 before the Inspector 

General, GISF, North Eastern Sector, Kalkata 

praying for early consideration of her appoint- 

ment on compassionate ground befitting to 

her qualification as the applictt ~ does not 

have any source of income and she along with 

her two minor children have to !O for 

starvation along with no win situation. 

A copy of application, dated 7.5.2000 

filed by the app1 icant is annexed 

hereto and marked as Annexure -  F. 

contd. 
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4.8. That, the applict States that she has filed 

an application on 3.11.2000 before the Comm;n 

dent, Recruitment, CISF Headquarters, New Delhi 

110 oo3 praying for early consideration of 

her appointment on compassionate ground and 

the said application has not been dispossed 

of till date. 

A copy of application dated 3.11.2000 

filed by the applicant is annexed hereto 

and marked as pfleXure - G. 

4.9. That the applicant states that the applicant 

filed on 29.10.2001 an application before the 

Respondents stating that her appointment on 

compassionate ground has not been consierad 

till now and the applicant es not have any 

source of income and therefore prayed for early 

appointment on compassionate ground iefittinc 

tohér qualification and the said application 

has not been disposed of till date. 

A copy of application dated 12 29.10.2001 

is annexed hereto and marked as 

pneXure - H. 

4.10. That, the applicant states that the Deputy 

Inspector General, CISF Diiirugarh sought the 

clarification on 12.1.2002 the regarding 

the name Sri.mati DIptI Medhi and Srimati 

• 

	

	 Dipti Deka and the apjlicatiofl has clarified 

the same stating that Srimati Dipti Medhi 

contd. 



and Srimati Dipti Deka is one lady. It may 

he mitionet that the applicant was knoin as 

srirnati Dipti Deka prior to her, marriage and  

after the marri*ge with Dharma Ram Mei, 

the apolict was known to all as Sriniati 

Dtpti Medhi for all purposes. 

A copy of letter dated 12.1.2002 issued 

by Deputy Inspector Genera1,SF 9  Diisrugarh 

is annexed hereto and marked 	Annue-I. 

4.11. That, the applicant States that she filed an appli 

cation on 6.8.2002 before the respondents 

Stating that she is passing her time with 

miserable condition with two minor children 

after the deathof her husband Late constable 

arma Barn Medhi and is facing acute finahcial 

crisiS and therefore prayed tk for apontment 

on compassionate ground in Grade-Ill or any 

other grade befitting to her qualification and 

the said application Alm has not been disposed 

of till date. 

A.copy of application dated 6.8.2002 

filed by the applicarto is annexed 

hereto and marked as Annexure - J .  

WL *xx xb.t xthxappk *it xtteX i txk x € 

contd. 
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4.12. That, the app1ict sttes that appointment 

on compassionate ground to be offered to the 

Kith and Kin of the deceased governrnøt 

employees vo die during his service tenure 

to be followed. logic behind such instruc-

tions being that such Kith and Kin should 

be provided with a source of livelihood 

that they should have respectable living 

which can only be if post in consonance with 

the academic qualification are offered. 

4.13. met, the epplicat states thet the compassionate 

appointment not on qualification but on 

H 	 economic condition of the family. The only 

ground which can justify compassionate 

emploY1fleflt Is the penurious condition of 

the deceased's femily. Neither the qualification 

of his dependent nor the post which he held 

is relevant. The epplict and other mnbers 

of the family were depending on the income 

of Late 	arma Rem IvedbI and therefore now the 

respondents are bound to appoint the epplIc 

on compassionate ground. 

4.14. That, the applicant states that she approached 

several times in different occasions before 

the respondents preying for appointment on 

compassionate ground and the respondentjhave 

not appointed her till date. 

contd. 
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4.15. Ihat, the applicant states that'she has not 

been appointed on compassionate ground since 

2000 till date inspite of law laid down 

appointment on compassionate ground and 

therefore the respondents have  coninitted 

illegality, unfairness and arbitratiness. 

5. 	gKo.LdS for 	 :- 

(1) 	For that the applicant is entitled tobe 

appointed on compassionate befitting to her 

qulificatiofl since her husband Late tharma 

Ram Medhi was a Constable in CISF. 

For that the applicant submitted all documents 

including Death Certificate of Late Carma 

Ram Medhi 	 HSI 	amination passed 

Certifi.c ate etc. before the respondnts, for 

Verification and appointrent on compassionate 

ground and the respondents havenot appointed 

her till date.. 

For that the Family of Late Eharma Ram Medhi 

besides the applicant and her minor children  

were depending on the income of the deeased 

and therefore the respondents are bound to 

appoint the applicant on compassionate 

gr und to overcome the no win situation of 

the deceased's family. 

con 
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(iv) Forthat on the expiry of Late Eharma Ram 

Medh 1, th e members o f th e f am ii y o f th e 

deceased faced with econcmic calamity and 

object of appointmt on compassionate 

ground to get over the financil crisis wbich 

faces on the death of the sale bread earner 

and therefore the resrondents are bound to 

appoint the applicant on compassionate ground. 

Forthat the applicant isa widow and weaker 

section in the society and therefore the appli-

cant is bound to get special treatment for 

appointmt particularly on compassionate 

ground. 

For that it is a fit case within the juris-

diction of thisHcn'ble Tribunal to interfare 

the matter for the appointment of the appli-

cant on compassionate ground. 

For that the respondents could not citi any 

addition and just reason for their arbitrary 

action in denyihg the claim of the applicant. 

For that the respondents have not considered 

the adverse affect of the applicant not 

appointing her on compassionate ground. 

con td. 
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6.. 	 rein  

That, the applicant States that she has no 

other alternative and other efficacious 

remedy than to file this application. 

Representations through pioper channel were 

submitted by the applicant on many occasions 

including on 29.10.2001, 6.8.2002 to the respon-

dents and subsequently she approached several 

times in different occasions before the 

respondents for appointment on compassionate 

grod and the applicant has not been appointed 

till date. 

Uatters nreviol 

That, the applicant states that she has not 

filed any application previously before this 

Hon'ble Tribunal and oo appeal or application 

is pending in any Hon'ble Tribunal or Court. 

Relief s2ubt :- 

In view of the facts and circumstances stated 

in paragraph 4 above, the applicant prays 

for the following relief 

(1) 	To pass an order that the applicant is 

entitled for appointment on compassionate 

ground in Grade-Ill or any grade befitting 

to her qualification of High School Le9ving 

Certificate examination passed. 

contd. 

H. 
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Wo direct the respondebt s to appoint the 

applicant on compassionate ground in any 

post befitting to her qualification. 

cast of the application. 

Any other relief or reliefs to which the 

applicant is entitled to as this Hon'ble 

Tribunal may deem fit and proper. 

9. 	Interim order prayed : 

Pending disposal of this application an 

observation may pleased be made that pendency 

of this application shall not be bar for the 

respondents to consider the appointment of 

the stv applicant on compassionate ground. 

in view of the section 19(4) of the Aäninistra- 

tive Tribunal Act, 1985. The applicant also 

prays that the instant application be dispoed 

of expeditiously. 

10. 	X 	X 	X 	X 	X 	X 	X X 	X 

11. 	Particula rs 	Indian postal Order : 

1) I p  p No. 	: T6 

Date 	 : 	5eptember, 2002 

payable at 	: 	Guvahati. 

12. 	List of enclosures : 

1) 	Index 

Application 
pnexures - 'A' to Pyrnexure - 'P 

Indian Postal Order. 

contd.. .. Verification. 
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L&L I C I I Q_1! 

I, Srimati DipU.i Mei alias Srimati Dipti Deka, 

aged about 	years, wifeof Late Uharma Ram Medhi, 

Hindu by caste, a Housewife by profession, in the 

resident of Kamalajari, Post Office - Kamalajari, 

Sonapur, police Station - Kbetri, in the district of 

Kamrup, Assem & hereby verify that the statements made 

in paragraphs - 1 to 4 and 6 to 12 are true to my knowledge 

and belief and these made in paragraphs - 5 are true to 

my legal advice and I have not appressed any material 

fact. And I sign this Verification on this 	-day 

of September, 2002 at Qwahati. 

Signature. 
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- 
. 	 OFFICE 

Morigaon, H. 
Memo No—MHS/S/6 

40 

p_) 

SchooL, 
1 Datc..7.2S 

	

Certed that Sri/Miss ..: 	 ••... 

Son/dcughte of sri/Late 	. 	 *. 

an Inhabitant of Viii 	. 	 . P. 0. . 

in the District of •iorigaon ( Ass.vn ) appeared at the Last H. S. L. C. 

Conj, zrfIei;iai Examination  

Prii'aie G'azdidate - t the Morigaon Centre and was/iias-no.t successful in the said 

Examination being placed La 	 Division. 

His/Her date of brith is .. 77 	.......... 	 . 

FJis/Her Roil..R.7:..3.5  

H'/She bears a good inoal character. 

Principal, 

i origion II. S. & M. P. School 
Jayanti Press, 	rigaon

o ql 
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' Off I c: 	 P 	 erai 

Central :t c]usti'lai b?CUr"1.tY FOT'C/NED 

Ministry of Home Pvffairs 
41,Karaya Road, 
Par'k Circus, 
C :i c ut t a -17. 

No. 	1 / NE.S/ i. i :i /2000- 	0 	 1 ate d  

To 	 - 

.17 
lie Conandant/Rectt -, 

CIF HClijs., 
New Dc' 1 Vi I - 3 

Please refer to Force Htrs letter No.E-320i5/i/98(1)/R 

• 	/1026 dated 20.07.98. 

H 	 H.- 
2.' 	The cases : for 	passionate appointment to the. next o -V kin 

of 	the •fol 1owin' deceased perEOflfle 1 	T'C fOr.)ard?d 	heretA;ith 	for 

their appo i. n Lmen t on comp a s s; ion a t e çj round  

CISF No, Rank, 	Expired 	 Next of Kin 

No . 	N am e 	Un i t 	 on 
-. ............... 

01 	8123006 Corist . 20. 12.99 	Smt Dipt i Medhi 

1) P. N c d h 1. 	. 	. 	S 	 ( W I f 

OIL Dui injan 	. 	 DOD 

02. 	91229224D Ccnst. 09.11.91 	Sint, Sanju Dev 

L al Eab 	Sinc1h 	 ($on ) 	 S  

OIL ULI1 injari 	 DOD 	20-08-73 

3. 	Presc:ribed proforma for compassionate appointment duly 
COmp I C ted 	i rl a 11. respect a 1 onçwi th cunnec t cci doc: urne its , copy of 
USO Part-! not ifyinçj the casualty, Detailed report on the. death 

H of 	. tN 	Govt. 	Servants 	(a1oncwith 	death 	certificate), 

ci rcumstant :1. al enquiry report of the caseS, application from t h e 
candidates, 'no 	objettion. certificate 	from 	all 	concerned, 
certified/at;t ested copies in support of date of birth and 
educational qualification of the candidates, attested copies of 
the :heicht and chest measurement of t h e carcciidates, 	income 
certificate anci urdertaklng certificate a r e also enclosed 
herewith in . connection with compassionate appointment at the 
earliest please. . 

• 	H 	 . 	

•, 

(ci- abov,p.--- 	.. 	F OR  

1. 	DiG/CIS Unit OIL - -for information w r t his letter No. 
Dull aj 	 . 	E-2801410I 1. (1)) /LE(S/iDM. I V/99/91 dated 

• 	 1/ 	 05--01-204$0 and even No, (10010) 	dated 
/ 	• 	 • 	' 	,. 	21 - 1 2--Y , .... 

S 	/ 

811) t.D1 pt:i 	M d f 'i 	W/o 	L a t e 	Ccnt. 	D 	P. 	IledhI, 	Viii - 
Ka/nLLa. ,jari, HOi Oonaj:ur HS:-Dicjaru, Distt :-Kamrup (cssarn) 

	

(" 	• 
Smi;.Sanicl' 	DF?I1 	W/O L a t e Const,Lai 	Dabu 	Sircqh, 	Viii:- 
Mt.Iic awal in 	IU -LaLc au O.n 1 H 	criahmdr, Di',t t 	Ciht ipui 
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H 
To 
The CcmrnandanURectf, 
CSIF HO QRS. 

-44EW-DELHI -3 

Dated at Sonapur the 3-1 1-2000 

Sub - 

Sir, 

With due respect I have the honour to state that I am the W/O Late DR. Medhi, Const. 
No. 812350065 and my ca for compassionate appointment in GSlF-t'ent to your office vide 
inspector General / CrNES), Calcutta Letter No. E - 32016 1 NES I AD . 1112000 - 4301 dated 17/0412000, But, till date I have neither received any reply from your end nor from DIG 
CSIF Unit Oil Duliajan. 

lam at present 	at Sonapur ( Dist :-Karnrup) in a rented house with my two minor children 	one of my children is studying at Digaru '.3ndriya Vidalaya and it has been very difficult 
or me to raintain my day to day life without any income I employment as I have no other source o - miti this requirement. 

It is therefore request you kindly to consider my case for absorption in 'GS immediatey 
under relaxation of normal rules for which I shall be grateful to you forever. 

Prçsi,JI 	action in this regard is highly requested. 
Viilago -. Kamalajari 
P 0 -- Son epur  

K 	 Yos faithf, ararup ( Assam ) 
PIN ---- 782402 

(Dipti Medhi) 
W/O Late DR. Medlii, 

Const. / CSIF 

Copyto:- 
Sri'T;N;-M/s/ira-jp. 

,) Dirc(or General / CS/F 
13 çöo Complex' 
Lodhi Road 
New-Del/il -03 

For favour of inform at/op and necessaiy action please. 

-S'ti\/;R:Das'fpS -- ' 

	

Inspocor General/C/SF 	w,r.t his UNO.E/32016/NES/AD III 2000 - 4301 Al 	- 
'YcHvd(Fc 	.5') 	Dated 17th Apiil'20000 

	

S 	
For infomia(/oh and necessiy tion please. CalcwtIa- 17 

sh pcz 3. DiG / SIF Unit Qi EYu°' For 	f/op p/ease, 	, 	' ' 	t'--- - - 



J)iIeLIc.i Geneiil I CIc1 
'1 :3 CCjO 's COITiICX 

icidtt i)icl 

Ncv, D:Ihi - 03 

Dated cttS napu tHe 29-10-2001 

Srrb :- COIn)Sit)?iiiC appoiiit nut in. (i5H lh. 	 - 

L DearSir, 

With. due respect I, havc the honour to state that I am die wIO Late D.R. Mcdlii, Coust. No 
81 235006'5 and n:Iy case for cornpanionate appointment in CISF was sent to your olfice vide Inspector 
c•;encrae ICJS}:?(NES), Calci.itta, i,cttcr No. E- 3201 6/NES! AD.1 1/2000-4301 dated 1 7I0/20QQ, Bitt 
WI dat.e I have neither rccivccl any reply from your end nor form DIG/CISF unit Oil DLajan. 

I ani al present staying at Sunapur (Dist, Kamrup) in a rcntcd clones Wi di my two irinor diildrcn. 
and 0nc ny children is studing at Digaru Kcndriya \'idniaya and oilier Children is Studio A ri Froce 
Nursary and ithas been very clilTicult for inc to maintain my day to day life without any incorne/ elnplo)'mcnt 
and I have no other source toni.itigate this reqrdrcnient id aiso In very lonely. 

On odierhand I recive yours [attcrs. But I can ' t reply. because ofyou wit a cerdficatc ofl-i.S,L,C. 
Now J Passed 1-1.S.L.C. examination in 2001 and I along with the H.S.L.C. Certificate lieic. it is 
thet c: Ire request you kindly to consider my case for abson1nion in CL9 Hnmc diately under relaxdon of 
normal rules ham' which shall be greatful to you foreven 

An earl)' action in tins regard is higid)' requested. 

N 

Your's fait.l.iftiUy. 

(Dipti Mcdin) 

W/o Late D.R. Mcdlii. 
Const. I C1Sh' 

Coj:y 10 - 

(i) 	l:lspector Gcneral/ C1SF 
41 Jaraya J.?n ad 

Park (Arcus 
(aicu tta- 1 7 
DIG / CISF twit Oil, 
Du.lI.iaj:ui. 

For favour of info 1matiiti and necessary acti n please 

\ 



Gie1nt of Inie 
Uffice of the DyInspcct o r Ce.norei 
Ccntl lnctriej 5eo't±y Force 

(Ministry of Home ffaix:) 

N:37o22/utL()/Af1v/LU5/lO2/ 
22 

To 

15F Unit UIL, 	iojn 
Oistt i Dibiuih (Psom) 

3fl 2j2 

1- 

iF 

(1 	Oipti Mr -u. 
td/o Late Const Le P, m a &i 

C/o fir4  C)irnbcswr Medhi 
Vii). - 2 No :Jy a tIn j er, 
Post - SOOL'ipur, 

Distt - Kiiwp (Assam ) 
in - 782 Aj2 

ubject ; 

Refcince yr Ep1icati on otd N I L end this office letter No 

doted 15 Occember 2001. 

Y 	were ic es t c:d to fOrujSTd tho H. 5. L. L. 	ease d cc rti f1cte 
issued by the oEtrd vide this oftjcc jotter unDer refeience. but you 

hc foxwercd Moks5ht ir3su d by 3o orci of Secandry Ecation 

As per School Cext.ificotc, AcnitCd and 'e5ht forwercjed 
by YOU, 'pUr nrn hi been shown OSUipt 	 OS per Uffic 
ec)r, your nunc rnent:Lonld O.i1tj P1e1j 	Kindy oiucicto. 

You ae rcrestad to ciaify the above lnfoetj0 
at the eor,1iest 

	

teke up the case with higher 	thorjtjos for compesjenate 
eppoitrncnt in CISF4 

 

.. ... 

DUTY CCPIMANOANT/I 

4 
Th 1 nspectr I 1 eflcrL 
Ci: F NS Hi'. 	 - 	f cir. ,l,fl(i 



From :- 

I 

Mrs. Dipti Mcdhi 
\V/Q Late Const. D.RJvledhi 
C/so Mr. Din'ibcswar Mcd hi 
Vi II. 2 No, Jyo  tinagar 
Iost. Sonapur 
1)isi. 1K ru nrup (i\ssani) 

The E)y. I r)spect or General 
Cl S F 
oIL Duliajan, Dist Dibnigarh (Assam) 

I 

Subject : REQUEST FOR COMPASSIONATE APJ'OINTMENT IN CISF AS 
CONSTABLE: REGARDING 

Rcspected Sir 
1 	lcndiy reFer to myapplicution dated 03.012002 and on the aboyc subject. 

2 	I beg to state that no response for consideral ionfcompassionate appointment has yet 
ben received. Presently, I am passin; my time with rniscabie condition with m' minor children 
aci the kath of my husband and I un facing acute fThincal cricis for my day to day life 

In view of the above, it is requested that my case for compassionate appointment as 
.cnstab1e.in CiSF may kindly be considered sympathetically and necessary appohitment order may 
b issued at an early date. I shall be highly obliged for this act of kindness. 'N 

Your faithfully 

1)a ted 	Aug,2002 	 (DIPTI MEOW) 
W/o Late Const. D.R.Medhi 
C/o Mr. Dimbeswar Mcdlii 
Viii : 2. No, Jyotinagar 
Post : Sonapur 
Dist Kamrup (Assam) 
PIN : 782402 

(.jjyjo- 	 - 
The inspector General 	

-- 	 for 1vour of kind informtion and 
C1SF (NIS) l-iqrs. Kolkata 	 ne•cessaiy action please. 
Post East Koikata I ownship Kasba 

ne Asstt. Inspector General (Rectt) 	 -, do - 
CISF 1. t(lrs. 13 CCO's Complex 
Lodhi koad, New Delhi - 3 

The J.)y. Corniiianda.nt 	 . 	-- 	For kind infbrniation please. 
1SF Unit, N1M Jagir tic  

7! 


